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The following Bill was introduced in the Andhra Pradesh

Legislative Assembly on 19" March, 2023.

L. A. Bill No. 7 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH PUBLIC
LIBRARIES ACT, 1960.

Be it enacted by the Legislature of the Staté of Andhra Pradesh in

the Seventy-fourth Year of the Republic of India as follows: -

:

J-1/67

(1) This Act may be called the Andhra Pradesh Public Libraries ShortTitie and
(Amendment) Act, 2023. : Commencement.

(2) It shall be deemed to have come into force with effect on and from
the 1%t January, 2022.

In the Andhra Pradesh Public Libraries Act, 1960, in Section 19-B,-  Amendment of
Section 19-B.

(i) In the opening paragraph, for the words “sixty years”, the words Act 8 of 1960.
“sixty two years” shall be substituted.

(i) For the first proviso and second proviso thereunder, the following
shall be substituted, namely-

“Provided that every employee of Zilla Grandhalaya Samsthas,
who retired from service on attaining the age of sixty years
during the interregnum period between 1% January, 2022 to
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29" November, 2022, shall be re- inducted into the service/post
as such with effect from the 29% November 2022

Prowded further that the said interregnum period from the
1%t January, 2022 to 29t November, 2022 shaﬂ be treated in
such manner as may be prescribed.”

(1) The Andhra Pradesh Pubilic Libraries (Amendment) Ordmance
2022 is hereby repealed

(2) Notwithstanding such repeal, anything done or any action taken
under the said ordinance shall be deemed to have been done or taken

under this Act.
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STATEMENT OF OBJECTS AND REASONS

Section 19-A of the Andhra Pradesh Public Libraries Act, 1960
‘empowers the State Government to constitute a Library service for the
Zilla Grandhalaya Samsthas in the State and appoint to that such service
such categories of Librarians. “

- The age of superannuation of Government servants has been
.enhanced from sixty years to sixty two years under the Andhra Pradesh
Public Emp!dymeht (Regulation of Age of Superannuation) Act,1984
through the Andhra Pradesh Public Employment (Regulation of Age of
Superannuation) (Amendment) Act, 2022 (Act No.4 of 2022) with effect
from 01.01.2022.

Consequent on the enhancement of age of superannuation of the
Government servants, it has been decided to enhance the age of
superannuation of the employees of Zilla Grandhalaya Samsthas by
amending the Andhra Pradesh Public Libraries Act, 1960, suitably with
retrospective effect i.e., from 01.01.2022, by amending the Section
19- B of the said Act,1960.

It is also decided to re-induct such employees of Zilla Grandhalaya
Samsthas, who retired from service on attaining the age of sixty years on
and from 1%t January, 2022 to 29" November, 2022.

In view of the above circumstances, Governme'nt have decided
to make further amendments to the Andhra Prad‘e_sh Public Libraries
Act, 1960.

As the Legislature was not then in session, having been
prorogued, and it has been decided to Igive effect to the above decision

immediately, the Andhra Pradesh Public Libraries (Amendment)
Ordinance, 2022 (A.P Ordinance No. 14 of 2022) was promulgated by
the Governor on the 27" November, 2022. -

This Bill seeks to replace the said Ordinance and give

effect to the above decisions.

BOTCHA SATYANARAYANA,
MINISTER FOR EDUCATION.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Andhra Pradesh Public Libraries (Amendment)
Bill, 2023 authorizes the Government to make rules in respect of the
matters specified therein and generally to carry out the purpose of the Act. -

All such rules so made, which are intended to cover matters
mostly of procedural in nature are to be laid on the table of the both
Houses of the State Legislature and will be subject to any modifications
made by the Legislature.

The above provisions of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover matters of
procedure. ’ ;

BOTCHA SATYANARAYANA,
MINISTER FOR EDUCATION.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY:

The Andhra Pradesh Public Libraries (Amendment) Bill, 2023,
after it is passed by the Legislature of the State may be submitted to the
Governor for his assent under article 200 of the Constitution of India.

BOTCHA SATYANARAYANA,
MINISTER FOR EDUCATION.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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